¢ I THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERAB/D PENCH: AT
HYDERZBAD .

0.E,NO. 1433/95. DATE_OF JUDGMENT: 27-12-35. 9

-

' BETVEEN:

AvuldChinna Obula Reddy, . .. Applicent.
AND |
1. The Rly. Recruitment B8uard,

-Repes by its Secretary,-

IRISET Cemplex, Lallaguds,

‘Sscunderabed.

2. The District Educatienal 0frficer,
Anantapur, Anantspur District.

3. The Mandal Revanue Officer,

Talupule Mandalan, Talupuls,
Ananthapur District. | .+ Raspondsnta,

COUNSEL FOR THE APPLICANT: <SHRI Pe Krishna Raddy

COUNSEL FCR THE RESENNDENTS: SHRI J- Siddish,
' peopaexx SC fer Rlys.

CORAM:

HON'BLE SHRI JUSTICE.V.NEELADRI RAQ, VICE CHAIRMAN
HON'BLFE. SHRI R.RZNG/RAJAN, MEMEER (ADMN.)

o2




To

|
1. The Secretary, Railway Recruitment Board,

IRISET Complex, Lallaguda,
Sacunderabad.

2., The Dimtrict Educational Officer,
Anantapur, Anantapur Dist,

3. The Mandal Revenue Officer,

Talupula Mandalam, Talupula,
Anantapur Dist.

i

4, One copy to Mr.P.Krishna Reddy, Advocate, CAT.Hyd.
S. One copy to Mr,J.Siddaiahp & for Rlys, CAT;.Hyd.
6., One copy to Library, CaT. Hyd.

. 7« One spare coOpy.
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ORDER

P
e

per Hon'ble Shri Justice V. Neeladri Rac, Vice Chairman

Hﬁ srd learned counsel for both the parties.

2 This CA %as filed praying for a direétion to R1

to receive the application Qf‘the‘appliéant for the post

of ’Enquiry-cum—Reservation°Clerki in pﬁrsuanqe of Employement
Notification No.3/95 issued by the Railway Recruitment Board,
Secunderabad and to permit the applicant to pérticipate in

the selecticnfsubject to the result of fhé suit which he

has filed on the file of District Mumks Munsiff Court

Kadiri, for chand@. of date of birth from 10.8.1964 to
10.8.1966. |

2. It was stated by Kumari Saradé learnec¢ counsel
appearing for the advocate on record tﬁat there is no

Dornil

respense from the applicant though he was addresseqi henc

63

they are giving up the vakalat.

3. The applicant is called absent., The OA is
| 1
dismissed for default. No éosts./

(}¢~\,_,52__ﬂ~—~’ﬂfézr e
(R.RANGARAJAN) (V.NEELADRI RAD)
Member ( Admn) Vice-Chairman

S

Dated:The 27th December, 1995
Dictated in the'Open*Court
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 TYPED BY -CHECKEL BY

COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TFIBUNAL
' HYLERABAL BEVCH AT HYLERABAD

|
i .
| f’ - '
/
THE HON'BLE MR.JUSTICE V.NEEIsADRI RAQ
VICE cﬁhIRAAN

THE HON'BLE MR.R.RANGAERAJAN s M{a)
: ‘ ‘ kN
Dateds 2 1= (21996
. OKBERAFULGMENT
M.A/R.A./C.A.NO.
. e
O.A.No._ l |
ToAINO. (W‘p.NO. ) .

Admy;ted and Interim dlIECthDS

issyed. |
Allgwedqd,

;.EESposed of with direetions
Dishissed.
Digmissed as withdrawn.
Dismissed for default. - -
‘Ordered/ke jected.

Nblordex as to costs.






